FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S SHREEPATI STEEL TUBES PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

M/s Shreepati Steel Tubes Private
Limited

Date of incorporation of corporate debtor

05/11/1996

Authority under which corporate debtor is
incorporated / registered

ROC Gwalior

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U27106MP1996PTC011382

Address of the registered office and
principal office (if any) of corporate debtor

254, Taraganj, A.B. Road, Sarangpur,
Rajgarh, Sarangpur, Madhya Pradesh,
India, 465697

Insolvency commencement date in respect
of corporate debtor

16/06/2025 (copy of order received on
17/06/2025)

Estimated date of closure of insolvency
resolution process

13/12/2025

Name and registration number of the
insolvency professional acting as interim
resolution professional

Gagan Jhavar
Reg. No.: IBBI/IPA-001/IP-P-
02382/2021-2022/13579

Address and e-mail of the interim resolution
professional, as registered with the Board

Address: 3, Royal Residency,
Pipliyahana, Opp. Kothari College,
Indore, Madhya Pradesh, 452018

Email: jhavar co@yahoo.com

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

Address: 3, Royal Residency,
Pipliyahana, Opp. Kothari College,
Indore, Madhya Pradesh, 452018

Email: sstpl.cirp@gmail.com

11.

Last date for submission of claims

01/07/2025 (Being 14 days from
17/06/2025 i.e. the date of receipt of the
said order of Hon’ble NCLT, Indore
bench by IRP)

12.

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Based on limited information, there is no
class of creditors u/s 21(6A) (b) of IBC,
2016

13.

Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)

NA

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) Web link: The relevant form can be
downloaded from
https://ibbi.gov.in/en/home/downloads

(b) Physical address: Not applicable




Notice is hereby given that the National Company Law Tribunal, Indore bench has ordered the
commencement of a Corporate Insolvency Resolution Process of M/s Shreepati Steel Tubes
Private Limited on 16/06/2025 (copy of order received on 17/06/2025).

The creditors of M/s Shreepati Steel Tubes Private Limited are hereby called upon to submit
their claims with proof on or before 01/07/2025 (Being 14 days from 17/06/2025 i.e. the date
of receipt of the said order of Hon’ble NCLT, Indore bench by IRP) to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.l13 to act as authorized representative of the class in Form CA. — Not
Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date :19/06/2025
Place: Indore
Sd/-
Gagan Jhavar
Interim Resolution Professional
M/s Shreepati Steel Tubes Private Limited
Reg. No IBBI/IPA-001/1P-P-02382/2021-2022/13579
AFA Valid till: 30/06/2025
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*E Pure Politics

I'«nhuu&l{mlmm Chief Minister
“Omar Abdullah speaks on iaswes
ranging from the challenges of
running a Union Territory to the
mhni}mm attock. relations with
<the Unbon government, and the IN-
©-SD0A bloe Exeerpts froe his talk at
Zthe ETRoundtable:

o=

Whiat are the lessons learnt from the

|...l e

Pahalgam attack?
= Previously learnt lessons need to
=mha mplemeniod Oneof thelecsone
Zwe have learnt from past mistakes
Twaato disconnect tourtem from the
.._nwmll narrative of normaley In
N ZJ&K and make it condlict neus
=Taurism |5 an economic setiviey
el ot 2 barometer of normaloy
i prabilim s when you equate to
wrisin with noemaley Thelest way
Sto counter that normaley argu-
~=ment b5 tod amage tourksm,

THE IWT WAS TERRI
BLE FOR J&K BUT GREAT
FOR PUNJAL NOW, CL
NAB WATER LIFTED
FROM AKHNOOR COULD
MEET JAMMUS NEEDS
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without an attack of this nature
But, we told curselves that afier
this, Pakistan will never dare to lo-
okat Indiawithanevileye, But they
didl, after nfew pears.

Wha do you think should be held re-
sponsibla for the security lapse?

1 certainly can't hold nayself re-
sponsible, beeause I'm not respon-
sibile for secur ity and w and order
T'm not sure the react ion woulkd ha-
Ve boon A mated If [ had been re.
sponsible for security and law and
order: Bui that's where politics co-
mes Lnto play.

Whatisthe sense onthe ground in JeK7

am cortainky gavens aride
awikening that this Is not just part
of thedark past of J&K. it's part of
our curront reality Poople worvan.
gry and disappointed. They
this is nat something that we sup-
port ar we endorse, and that was &
huge change from anything we've
snen in the past 3085 years.

Have peaple changed because of the
abrogation of Article 3707

The anger was spontaneous and
meal, But don't mistake people’s an-
ger with regard to the attack in Pa-
halgam as some sort of endorse
ment of what happened on Aigust
5.2019.

The Oppasition parties feel you were
passive about the dual numl lmu-
thon in J& K till now. Your com)

You don't eome in and ;.rral.uh:
away start firing. It tadoes time 1o fi-
guraout how avn's
started firing yet. Tknow the Lieu.

nor recently said that

 has an expiry date

O-m'pmxsmwn My toJuly —
“this year is gone We are hopeful
[§—=that we got an neident foe and pe
saceful Amarnath Yatra (Jaly-Au-
guzt). IF the Yatragres well, then we
Wi able todosome ma
B et el Puaja holi-

-3

only security and kaw and order is eiven to threats, That's
hizs responsibility, and he doesn's
dabble in anything efse. That's his
way of tacitlyadmitting that Pahal
gami perhaps was o failure on his
past i [t s his way of puttiig his

4l . Albsa, IhrFH:IHﬂnnhr

0ot In my meatare, And, if 1 was togl-
weyou a date, it woukd sound likea
threat. So, let me just say that ove.
rything comes withan expiry date,
and

that's it

Zdays. Greater hormaley £
saround next April

.
F4

ted matters. He Izu 5 ruundaumn -
mesof factories and distributes job
arders that fall under the puryiow

w9 “ratianal statehood?
"= lu.lmyaumn\auurdmmu.lm
Zwith regard to who is in-change
=You can't hove dual centres of po-

of the elected g et o, the
e are areas where the boundaries
sort of e I he believes in what
he says, then the business rules

B —wer

Incknr coordination, a lack of unl-
b

There was areason
}'ul.nclulgmmnmnn:wwn abile
tn bring the graph of militaney

—dowm. It was because we had chan.

=nelsof commun eat lon not availal-
BZle roltaj Bhawan todax 1 heliove it is

Zin the interest of the Unlon govern-
sment to have an elecied govern-
w~=ment that is respansible for securd-
ty and law and onder in J&K. An
ehected government performs the
rodeof abulfer.

T4

“How effective was Op Sindoor™
= The strikes were engincered to

W
=+ dissuade Pakistan from any future
<aftacks ...but that, onls' time can

“tell. We raspondedin. ilarman-
Sner post the attack :m II)r CRPF in
ZPulwnma. That gave us.n fow years

scrap the trealy and

dus waters Treaty

approved by the cabinet should be
agreed by him.

Has the Gol shared any timeline for
restoration of statehcod?

What ean you expect from me?
What have left undone that you wo-
uldneed metodoforstatehacd tobe
restored Has my government been
irresponsible? Have we failed in
our responsibility to the people?
Have we been lacking in our re-
sponse to any erisis that has hit

OPTICS WITH PM MODI,
SAVS CENTRE'S HELP
SAWVED J&K FROM A
006,000 CRORE

BUDGET HOLE

ex, It was dismissed. This resolu-
tiomn is alive. We were able to put to-
gether a political resoluzion that
survived scruting by the Govern-
ment of Inclia. 11 lays a foundation
of the framework for dialogue with
any future povernment aroand the
speclal status and constitutional
guarantees of JEK. Even before |
became chief minister this time. 1
hawe abways maintained that the
onus forcre ating conditionscondy-
cive for a dialogue rests with both
countries and Pakistan will haveto
address Indla's concerns vis a vis
terrorism, for a sustoinable dislo-
gue. At every functional the prins
mimister, in some way or the other,
I've managed to bnsert it in the dis
course of statehood. I'm not going
o givee 1 100 aug of 300, but I'm cer.
talnly mot going o fallus either.

Was the Indws Water Treaty bad?

Y, It wias 4 terribde treaty If vou
were in J&K bat a great treaty if you
were in Punjob. .. Mow, with the su-
spension of I'WT, we betleve that if
we lift water from the Chenabsome-

1l ARRnoot, Yol beak
e 4o takew care of the waler nesds of
‘At bt e next 23 deca-

your stand on
A.rIKIE 370 and pdher isswes after the
assembiy election?

What e we boen silent on? We
passed & resclution calling for the
restoration of the special status of
J&K and constitutional pearante-
o5 When the J&K assembly pus sed
o political resolution like thisearti

&K In splie of the (et that securi-
tv amd low and order is not our do-
main. Statehiood s not for me. t

commitment was to the people of

says they once passed a resolution to
even lobbied Modi for J&Ks water rights.

des. [ got & besson in opportunistic
polities from my opposition, o

PDE: They lled me 55 & war-
memger for talking about Wallar
Barrnge. We swiftly reminded t]mn

Dual Power Centres Won’t Work — Elected
Govts, Not Raj Bhawan, Act As Buffer: Omar

Don't mistake people’s anger with regard to the attack in Pahalgam as some sort of endarsement of what happened on August 5, 2019, says J&K Chief Minister

PAHALGAM WAS A RUDE
AWAKENING — NOT A RELIC

OF J&K'S PAST BUT A
REMINDER OF ITS PR

ESENT.

THE PUBLIC'S ANGER AND
REJECTION OF VIOLENCE
MARKED A SHIFT UNSEEN IN

OVER THREE DECADES’

ON CONGRESS' CON-
CERNS OVER POLL
PROCESS, OMAR SAYS,
“IF 1QUESTION RE-
SULTS, 1 MUST DO S0
EVEN WHEN [ WIN®

What the IWT will allow us to do
going ahead is 1o &1 least regulady
skt out the e fsting projects vies-
wissiltcollection, We are doing that
in Salal and Baglihar Also, Wullar
Barrage in Kashmir will have three
advantages, mvigation belng one,
the restoration of Wullar as & lake,
because the water levels will rise
A downsiream Power generatkon
in winter menths that will almest
double the gencration copaciey of
Both Urd Land 2 projectsas wellas bo-

ANFENDRA JHA

I= already planning a bridge 5
meters higher than this one.

\What sbout Con gress’reservations on

&

P

5

TS T NOW
HAILING IT AS THE BEST
wd | M3 FOR COUNTRY

@
Your viewon caste census? £
L't have it when it was belig =

talked about but i It's going to be- =
nefitaeaste that has been excluded, =0
1 am fine. [ was surprised the way 2
BJP dida compl
census after maintnining that it a -8
thee warst thing that can hap,
Hinius because it naulpaluwlm

this is the best thing that could hap-
pen tothe country

will do things for aptics and [ wil
never claim fo have a good rappor
with him. The Union g et =
s ey el amd T am not golng

to be ungrateful. Without the Go
vernment of Indlss additonal as- =g

Ir's not something that the INDIA
blloe has sort of discussed. Thissort
of discussion is something that the
Cangress hasasa partyand it isthe-
e pointal view Unfortupately, sin-
cethe conclusion of the Parliment
elections in 2024, the INDIA bioc
hasn't met. | don't share it simply
becanse | am not given to mak ing
excuses for things that | don'tsucce
od at. If | have a problem with elec-
thon results, T need to have it when T
hawvewon as well,

Do you think the IND 1A bl is over?
The INDIA bloc performs a very
Emporiant role but somewhers we
are noi sure whether that rote s |-
mited tojust fighting general elec-
thns or s it mited togeneral elec-
tions plus somse foar eoordination
In Parllament o 1s It something
that is supposed o guide us thro-
ugh the five years berween Parlia-
ment elections. The MDA sems (o
have more meetings than the TN-
DIA biloc at the moment, which is
surprising because the NIA other.
wise has never hell so many mee-

ot Jhedue | tojecl.

1 Muni
in afflce, they hal passed a mnlll—
mous resclution in the assembly
calling for the nbrogation of TWT In
Mehbooba Mufti's term in office,
shoactually wentandmet Prime ML
nister Modi with the single focus
agenda being thal India should exit
[rom IWT because J&K has sullered.

s Ehe IWT i in abeyance are you loo-
JEKY

How
It b i

a panel on reserva-
tign,

lin frsell. One of mzhl.msniumssed
Wbl Ll P e oL InEster e oin-
auparate the bridge was bo use the
Chenab Bridgeas an advortire tou.
rism destination for Bungee jum-
ping Alsa, there & a sortof afinite
Hime limit to us being abie to claim
thls bridge as the tallest in the world
b'.'cn.usn ‘the Chinese hate us being
lal hing. Tunderstand

mm the Railway Minister that Chi-

Thereport isready and will be pre
sontod ot the poxt cabinet meeting.
The findings ave for the cibinet to
hear first and decide on how e go
aboat i, The room to maneuver ks
limited. Some rescrvations are
mandsted by the gavernment of In-
dia likeSC, ST. OBC but some reser-
wations are exdusively within the
damain of JEK. Tdonotknow whit
thecommittes has recommended.

theendol the last finan-
cinl year, | would have run out of
maney inJaumary D would have had -'8
nu money for salaries, peisions oF

. | had a £5,000-6,000 crore =
I||JL?|IIIII5" bxdget.

You have worked with three PMs so
far_Howwas (tdealingwiththem? =
You deal with them as primemind =&
sters, they are ot your friends, 2
theyarenot even inmay owna ge gro

EVERYTHING HAS AN
EXPIRY DATE - BUTI
DON'T ISSULE THREATS."
SAYS OMAR ON 1115 PA-
TIENCE WITH THE CUR
RENT SYSTEM

up. I woarld never 1ot that line bl
am not the sort of person whio w
ait baek and joke withany of them.
Irs also comparing apples and -
oranges.. None of the PMs 1 have =
worked with have looked at J&K
froam a point of view like ‘Sabal
Silhana Hai' or"Tang Karna Hai,
{Borfull interview go to
ANt AE AT TR ot

30-00D SENIOR PMO OFFICIALS PROCESSING AT LEAST 10 PUBLIC GRIEVANCES EACH DAILY

DASSAULT SAYS JETS WILL ROLL OUT BY 2028

FOR THE ATTEMTIOM OF THE CREDITORS OF
/S SHREEPATI STEEL TUBES PRIVATE LIMITED

54, Teragprl A1 vl St Mo,
et aprSeET

(Cab Secy Puts Grievance Redressal on

Dassault, Reliance

Top; PMO-Style Oversight in Works

‘Don't dispose of grievances mechanically, take timely and ﬂuahtatiue action’

Anubhuti Vishnoi

New Delhi: Placing public grie-
vanee red 1 on high priority,

B iplciplgrmliom

031,025 g 34 s e LT/ 082005
L o e of st s ot cocer s o e
BCLT, s bl O

the Union Cabine: Secretary is le-
arnt to have asked all ministries
and departmentstooverhaul their
gricvanee redrossal mechanism
and bring in the new PMO-like
oversight by senior officers sothat
public concerns are nol disposed
off “mechanically’,

Alongside. gricvonces pertoi-
ning e the Ineome Tax Depart
ment and the Central Board of In-
direet 'l'.le il Customs (CBIC)

iy

i3] Vet i, Tre- et o e ciwrirmiesd
e e e e

8y

g e
Inarin
Ws Straapati Sieel Tusem Privatn Lished
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b |
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ha beenbrought under
the jurisdiction and oversight of
the Directorate of

Public  Grievances

(DPG}, an entity wit

hin the Cabinet Se

cretariat.

This brings 4 major
institutional
the two deparmm
impact mill lons of
tizems, tax paversand
businessos and are
often flooded  with
complaints on dela-
¥e, lack of transpa-
rency, procedural roadblocks and
the like.

The DPG oversight aims at abial-
ning responses (o unresolved grie

CBIC and the 1T

twas
notified by the Cabi

The 4 PMO

lat
o June 16,

The Cabinet Secretary, following
the June 4 Counell of Minksters
meeting chaired by the prime mi-
nister, hassought " timely and gus-
litative disposal af citizen grie-
vances” neross depariments, ET

UNDER NEW SYSTEM
(BICand tax dept grie-
vances comeunder
lens of Cabinet Secreta-
riatgrievancedirec-
torate fromthis week
inview of backlog

haz learnt.
M Modiislear ntto haveunderdi-
ned the need for prioritised and
qwhtatn.rlmprmcmmr:nw

vinees on id

systonms. Hi

tified Central gover nment depart-
ments and organisations ina time-
bound manner, The inclusion of

Ir\m nt to have referred to the new
template brought inte the Prime
Mindster's Office.

plate n h.u: its
officials tasked with l"nrnmlng
and processing at lea L pell-
ding public grlwamn un a daily
bazis — did-plus every day by the
EMO alone. With senlor officials
in charge, a dramatic difference is
boarmt to be seen in both thetimeli-
ness of redressal and quality of
redressal, The PM is learnt to have
suggestedal the meet g that slm i
lar mechanisms be adopted acrss
ministries involving senior offi-
cersof the departmentconcerned.
A mechanism will soon be bro-
ught inaeross ministries todireet
Iy involve s=nior officials for “er-
fective disposal” so that grievan-
85 are trested with
due serlousness. Ile-
signated
priority action P‘l'
int, the mechanism
fior & moke effective
grievance redressal
svatem will be outli-
ned by the Depart-
ment of Administra-
tive  Beforms and
Pubilic
(DAPRG
It is Jearnt that the
Cabinet Secretary inarecent com-
munication has outlined the same
as an important to-do at the earli-
est. Instructions arecxpected to be
sent out later this week by the
DIAPRG on the same and will invol-
wethe Grievance Redressal Collal-
veaily st upACTORS degartments,

Revive Falcon Jet
Manufacturing Tieup-

ManuPubby

New Delhl: French aerospace
firm Dassault Aviation has revite-

a partnership with Relimmes
Acrostructure Limited to make its
Faleon 2000 LXS executive jets in
India for the global marke!, with
the first jots expocted to be produ-
cod by 208

an ghobal orders and Id lan requi-
rements.
As per DRAL's carlior plans, the
first of the Falcon 2000 business
jets was o roll off the facility by
32 The plans ot demiled due to
e Covid 19 pandensic, which
had an impact on the global de-
‘mand for ebv il jes, sabd umrmnlo.
Omnee completed, this will be the
first vm‘luctl.on line in India to

1

1]n

“This ksfor the fir
sanlt Aviation will

T

Jots.. , Tata

)

Falcon 2000 jets outside France,
positioning Tndis as a strategic
Elobalaviation hub, This is anepie
moment fior Indla ss i jolns the ell-
te club of countries mnrlumrln
ring next-generat sinos
after the United States, France,
nnd.n and Bragil.” Dassalt Avia

v transport
alrcrart in partnership with Al
s, while Hindustan Aeronautics
Limited produces a range af air- =
craft including fighters and hell-
coplers.

DRAL will become the Centre of

E
ries, including Faloon 68X and
that hive lar.

:ln- Parks AirShow.
Dassoulr Rellance Acrospe:
cel Amited (DRAL) facility at Mi-
hon, Nagpur. which is currently
manufacturing major fusekage
parts and components for the go-
nal Faleon Hive will be expanded to
500,000 56 feet complex where the
Jets will be produced, said people
Eamiliar with the matter.
Animestment of clase to Bs 1000
erore is expecied to be made in ex-
panding the Eveility that will have
thecapacity toroll out 22executive
Jets smnually. The scnal number
of aiveraf produced will depend

gely ebvillan applications but can
beadapted for military usens wel
Eric Trappler, chalrman and CEO
of Dnssanlt Aviation. snid that the
agreament marks & rampup of
DRAL. which was founded in 20
and has been execuring offaet obll
sim lons for the Rafalefighter jet de-

As reported by ET in 2018, inter-
nal calculations by DRAT claimed T
that the Make in Indin project can =
Teave o $5 million cost sdvantage
due to lower lsbour nnﬂ produc- =
tion costs at Nagpur mpared -
tothe curvent facility m Franoe.
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